
RESUMÉ OF WORK
DONE BY LOK SABHA

LOK SABHA SECRETARIAT, NEW DELHI
November, 2014/Kartika, 1936 (Saka)

SIXTEENTH LOK SABHA
SECOND SESSION, 2014



RESUMÉ OF WORK
DONE BY LOK SABHA

SIXTEENTH  LOK  SABHA — SECOND SESSION
(7 July, 2014 to 14 August, 2014)

LOK SABHA SECRETARIAT
NEW DELHI

November, 2014/Kartika, 1936 (Saka)



T.O. No. 4/16LS Vol. II

©  2014 BY LOK SABHA SECRETARIAT

Published under Rule 382 of the Rules of Procedure and Conduct  of
Business in Lok Sabha  (Fifteenth Edition) and Printed by the
General Manager, Government of India Press, Minto Road, New Delhi.



PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha  during the Second Session i.e. from the
7 July, 2014 to 14 August, 2014.

2. Sarvashri V.K. Sharma, Officer on Special Duty, V.R. Ramesh,
Joint Secretary, B. Srinivasa Prabhu, Director have contributed to this
publication.

NEW DELHI;

November, 2014 P.K. GROVER,

Kartika, 1936 (Saka) Secretary-General.
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1. DURATION OF SESSION

1.  Date of Commencement : $7 July, 2014

2.  Date of Adjournment sine die :   *14 August, 2014

3.  Date of prorogation :   14 August, 2014

4.  Total number of days of Session   :   39

5.  Number of Actual days of Sittings   :   27

6.  Number of hours of sitting :   167 hours 14 minutes

$ The first sitting commenced with the playing of National Anthem.
* The sitting ended with the playing of National Song.
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SUMMARY

 1.  Bills pending at the end of last Session Nil

 2.  Bills introduced 20

 3.  Bills opposed at introduction stage 1

 4.  Bills passed by Rajya Sabha and laid on the Table 1

 5.  Bills passed by Rajya Sabha and returned by Lok Sabha   Nil
with amendments

 6.  Bills returned by Rajya Sabha with amendments and laid   Nil
on the Table of Lok Sabha

 7.  Bills passed 13

 8.  Bills in respect of which amendments made by Rajya Sabha   Nil
were agreed to by Lok Sabha

 9.  Bills negatived Nil

10.  Bills withdrawn Nil

11.  Bills-debate concluded but further motions not taken up   01$

12.  Motions for adjournment of debate on the Bills adopted   Nil

13.  Bills referred to Select Committee Nil

14.  Bills referred to Joint Committee Nil

15.  Bills reported by Select Committee Nil

16.  Bills reported by Joint Committee Nil

17.  Bills originated in and referred to Joint Committee by  Nil
Rajya Sabha in respect of which motion for concurrence were
adopted by Lok Sabha

18.  Bills referred to Standing Committees by Chairman/Speaker   10

19.  Bills reported by Standing Committees Nil

20.  Bills pending at the end of Second Session of Sixteenth   8
Lok Sabha

$ After reply of the Minister to the motion for consideration of the Railways (Amendment)
Bill, 2014, Members demanded for reference of the Bill to the concerned DRSC.
As Government has no objection in referring the Bill to the Committee, motion for
consideration of the Bill was not put to vote of the House.

5
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SUMMARY

(Private Members' Bills)

1.  Bills pending at the end of the last session :   NIL

2.  Bills introduced :   61

3.  Bills withdrawn :   1

4.  Bills negatived :   NIL

5.  Bills removed from the Register of Pending Bills   :   NIL

6.  Bills part-discussed :   1

7.  Bills pending at the end of the Session vide para   :   60
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7.  MOTIONS

(i) Motions under Rules 191 and 342

SUMMARY

No. of notices received : 36

No. of motions admitted : Nil

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of discussions remained : Nil
part-discussed

36



(i
i)
 
M
ot
i
o
n
s 
u
n
d
er
 
R
ul
e 
3
8
8 
f
or
 
S
u
s
p
e
n
si
o
n 
of
 
R
ul
e
s

Sl.
 
 
 
Br
i
ef
 
S
u
bj
e
ct

N
a
m
e 
of
 
 

D
at
e(
s)
 
of
 
 
 

T
i
m
e 
Ta
k
e
n 
 
 
R
e
m
ar
ks

N
o.

m
e
m
b
er
 
w
h
o
 
 
di
s
c
u
s
si
o
n

m
ov
e
d

H.
 
 
 
M.

1.
 
 
 
"
T
h
at
 t
hi
s 
H
o
us
e 
d
o 
s
us
p
e
n
d 
cl
a
us
e 
(i
) 
of
 r
ul
e 
8
0 
of
 
 
 
S
hr
i 
Ar
u
n 
J
ait
l
ey
 
2
4.
7.
2
0
1
4 
 
 

0 
 
 
0
1
 
 

A
d
o
pt
e
d

R
ul
es
 
of
 
Pr
oc
e
d
ur
e 
a
n
d 
C
o
n
d
uc
t 
of
 
B
us
i
n
es
s 
i
n

L
ok
 
S
a
b
h
a 
i
n 
s
o 
f
ar
 
as
 it
 r
e
q
ui
r
es
 t
h
at
 
a
n 
a
m
e
n
d
m
e
nt

s
h
all
 
b
e 
wit
hi
n 
t
h
e 
sc
o
p
e 
of
 t
h
e 
Bil
l 
a
n
d 
r
el
ev
a
nt
 t
o

t
h
e 
s
u
bj
ec
t 
m
at
t
er
 
of
 t
h
e 
cl
a
us
e 
t
o 
w
hi
c
h 
it
 r
el
at
es
,

i
n 
it
s 
a
p
pli
c
ati
o
n 
t
o 
t
h
e 
G
ov
er
n
m
e
nt
 
a
m
e
n
d
m
e
nt

N
os
.*
 
6,
8,
9,
1
0,
 
11
,
1
2,
1
7 
a
n
d 
2
2 
t
o 
t
h
e 
Fi
n
a
nc
e 
(
N
o.
2)

Bil
l,
 
2
0
1
4,
 
a
n
d 
t
h
at
 t
hi
s 
a
m
e
n
d
m
e
nt
 
m
ay
 
b
e 
all
o
w
e
d

t
o 
b
e 
m
ov
e
d.
"

2.
 
 
 
"
T
h
at
 t
hi
s 
H
o
us
e 
d
o 
s
us
p
e
n
d 
t
h
e 
pr
ov
is
o 
t
o 
r
ul
e 
6
6 
 
 
S
hr
i 
R
av
i
 
 

1
2.
8.
2
0
1
4 
 
 

0 
 
 
0
1
 
 

A
d
o
pt
e
d

of
 t
h
e 
R
ul
es
 
of
 
Pr
oc
e
d
ur
e 
a
n
d 
C
o
n
d
uc
t 
of
 
B
us
i
n
es
s
 
 
S
h
a
n
k
ar

 i
n 
L
ok
 
S
a
b
h
a 
i
n 
it
s 
a
p
pli
c
ati
o
n 
t
o 
t
h
e 
m
oti
o
ns
 f
or
 
 

Pr
a
s
a
d

 t
ak
i
n
g 
i
nt
o 
c
o
ns
i
d
er
ati
o
n 
a
n
d 
p
as
si
n
g 
t
h
e 
N
ati
o
n
al

J
u
di
ci
al
 
A
p
p
oi
nt
m
e
nt
s 
C
o
m
mi
ss
i
o
n 
Bil
l,
 
2
0
1
4 
i
n 
as

m
uc
h 
as
 it
 i
s 
d
e
p
e
n
d
e
nt
 
u
p
o
n 
t
h
e 
C
o
ns
tit
uti
o
n 
(
O
n
e

H
u
n
dr
e
d 
a
n
d 
T
w
e
nt
y-
Fi
rs
t 
A
m
e
n
d
m
e
nt
) 
Bil
l,
 
2
0
1
4.
"

* 
Ei
g
ht
 s
e
p
ar
at
e 
m
oti
o
ns
 
w
er
e 
m
ov
e
d 
a
n
d 
a
d
o
pt
e
d.

37



38

8. 
O
A
T
H/
A
F
FI
R
M
A
TI
O
N

Sl
. 
 
 
N
a
m
e 
of 
M
e
m
b
er
 
 

C
o
ns
tit
u
e
nc
y/
St
at
e
 
 

O
at
h/
 
 

L
a
n
g
u
a
g
e
 
 
D
at
e 
of
 
 
 

T
i
m
e 
Ta
k
e
n

N
o.

Af
fi
r
m
ati
o
n 
 
i
n 
w
hi
c
h 
 
 
O
at
h/
 
 
 

H.
 
 
 
M.

O
at
h/
 
 
 

Af
fi
r
m
ati
o
n

Af
fi
r
m
ati
o
n

m
a
d
e

1.
 
 
 
S
hr
i 
Pr
ak
as
h 
B
a
b
a
n
n
a
 
C
hi
kk
o
di/
K
ar
n
at
ak
a
 
 
O
at
h 
 
 

K
a
n
n
a
d
a
 
 
0
7.
0
7.
2
0
1
4 
 
 
00
 
 
 
02

H
uk
k
er
i

2.
 
 
 
Pr
of
. 
S
a
n
w
ar
 
L
al 
J
at
 
 
Aj
m
er
/
R
aj
as
t
h
a
n
 
 

O
at
h 
 
 

Hi
n
di
 
 
 

0
8.
0
7.
2
0
1
4 
 
 
00
 
 
 
02



39

9. 
O
BI
T
U
A
R
Y 
R
E
F
E
R
E
N
C
E
S

Sl
. 
 
N
a
m
e 
of 
t
h
e 
M
e
m
b
er

D
at
e 
of 
D
e
at
h 
 
 
D
at
e 
of

Ti
m
e 
Ta
k
e
n

N
o.

O
bit
u
ar
y

H.
 
 
M.

r
ef
er
e
nc
e

1.
 
 
 
S
hr
i 
H
ar
b
h
aj
a
n 
L
ak
h
a

11
.
0
6.
2
0
1
4 
 
 

0
7.
0
7.
2
0
1
4

00
 
 
02

(
M
e
m
b
er
 
of
 t
h
e 
9t
h 
a
n
d 
11
t
h 
L
ok
 
S
a
b
h
as
)

2.
 
 
 
S
hr
i 
K
a
n
et
y 
M
o
h
a
n
a 
R
a
o

1
3.
0
6.
2
0
1
4 
 
 

1
7.
0
7.
2
0
1
4

0
0 
 
02

(
M
e
m
b
er
 
of
 t
h
e 
1s
t 
L
ok
 
S
a
b
h
a)

3.
 
 
 
S
hr
i 
S
hr
i
d
h
ar
r
a
o 
N
at
h
o
b
aji
 J
a
w
a
d
e
 
 

2
7.
0
5.
2
0
1
4 
 
 

0
1.
0
8.
2
0
1
4

0
0 
 
03

(
M
e
m
b
er
 
of 
t
h
e 
6t
h 
L
ok
 
S
a
b
h
a)

4.
 
 
 
S
hr
i 
R
es
h
a
m 
L
al 
J
a
n
g
d
e

11
.
0
8.
2
0
1
4 
 
 

1
3.
0
8.
2
0
1
4

0
0 
 
03

(
M
e
m
b
er
 
of 
t
h
e 
Pr
ov
is
i
o
n
al 
P
ar
li
a
m
e
nt
,

1s
t,
 
2
n
d 
a
n
d 
9t
h 
L
ok
 
S
a
b
h
as
)



40

R
ef
er
e
n
c
e
s 
R
e
g
ar
di
n
g 
Tr
a
gi
c 
I
n
ci
d
e
nt
s

Sl
.

N
a
m
e 
of 
t
h
e 
Oc
c
as
i
o
n

D
at
e 
of
 
 
 

D
at
e 
of
 
 

Ti
m
e 
Ta
k
e
n

N
o.

i
nc
i
d
e
nt
 
 

r
ef
er
e
nc
e

H.
 
 
 
M.

1.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
4 
p
er
s
o
ns
 
a
n
d
 
 
2
5.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4

 i
nj
ur
i
es
 t
o 
2
2 
ot
h
er
s 
w
h
e
n t
h
e 
N
e
w 
D
el
hi
-
Di
br
u
g
ar
h

R
aj
d
h
a
ni 
Ex
pr
es
s 
d
er
ail
e
d i
n 
S
ar
a
n 
Di
st
ri
ct 
of 
Bi
h
ar
.

2.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
1
5 
p
er
s
o
ns
 
a
n
d
 
 
2
7.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4

i
nj
ur
i
es
 t
o 
s
ev
er
al 
ot
h
er
s 
w
h
e
n t
h
e t
r
u
nk
 
pi
p
eli
n
e 
of

G
as
 
A
ut
h
or
it
y 
of 
I
n
di
a 
Li
mit
e
d 
(
G
AI
L)
 
ex
pl
o
d
e
d

n
e
ar
 
N
a
g
ar
a
m i
n 
E
as
t 
G
o
d
av
ar
i 
Di
st
ri
ct 
of

 
A
n
d
hr
a 
Pr
a
d
es
h.

3.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
1
0 
p
er
s
o
ns
 
 

2
8.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4

i
nc
l
u
di
n
g 
5 
c
hil
dr
e
n 
a
n
d 
3 
w
o
m
e
n 
a
n
d 
i
nj
ur
i
es
 t
o

2 
ot
h
er
s 
w
h
e
n 
a f
o
ur
-s
t
or
i
es
 
b
uil
di
n
g 
c
oll
a
ps
e
d i
n

D
el
hi.

4.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
6
0 
p
er
s
o
ns
 
a
n
d
 
 
2
8.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4

i
nj
ur
i
es
 t
o 
s
ev
er
al
 
ot
h
er
s 
 
w
h
e
n 
a
n 
el
ev
e
n-
st
or
i
es

u
n
d
er
 c
o
ns
tr
uc
ti
o
n 
b
uil
di
n
g 
c
oll
a
ps
e
d 
d
u
e 
t
o 
h
e
av
y

r
ai
ns
 i
n 
C
h
e
n
n
ai.

00
 
 
05 }



41

5.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
s
ev
e
n 
p
er
s
o
n
n
el
 
 
2
5.
0
7.
2
0
1
4 
 
 
3
0.
0
7.
2
0
1
4 
 
 
00
 
 
01

i
nc
l
u
di
n
g 
t
w
o 
of
fi
c
er
s 
of
 t
h
e 
I
n
di
a
n 
Ai
r 
F
or
c
e 
w
h
e
n

t
h
ei
r 
h
el
i
c
o
pt
er
 
cr
a
s
h
e
d 
i
n 
Si
t
a
p
ur
 
di
st
ri
ct
 
of

Ut
t
ar
 
Pr
a
d
es
h.

6.
 
 
 
R
ef
er
e
nc
e 
r
e
g
ar
di
n
g l
os
s 
of 
li
v
es
 
of 
s
ev
er
al 
p
er
s
o
ns
,
 
 
3
0.
0
7.
2
0
1
4 
 
 
3
1.
0
7.
2
0
1
4 
 
 
00
 
 
01

i
nj
ur
i
es
 t
o 
 
m
a
ny
 
m
or
e 
a
n
d 
s
ev
er
al
 
ot
h
er
s 
w
h
o 
ar
e

tr
a
p
p
e
d 
i
n 
t
h
e 
d
e
br
is
 
af
t
er
 
h
e
av
y 
r
ai
ns
 t
ri
g
g
er
e
d 
a

l
a
n
ds
li
d
e 
i
n 
a 
vil
l
a
g
e 
a
b
o
ut
 
8
0 
kil
o
m
et
r
es
 
N
or
t
h 
of

P
u
n
e.



42

C
o
n
gr
at
ul
at
or
y 
R
ef
er
e
n
c
e
s/
R
ef
er
e
n
c
e
s 
of
 
L
a
n
d
m
ar
k 
O
c
c
a
si
o
n
s

Sl
.
 
 

N
a
m
e 
of 
t
h
e 
Oc
c
as
i
o
n

D
at
e 
of
 
 
 

D
at
e 
of
 
 

Ti
m
e 
Ta
k
e
n

N
o.

Oc
c
as
i
o
n
 
 

R
ef
er
e
nc
e

H.
 
 
 
M.

1.
 
 
 
R
ef
er
e
nc
e 
c
o
n
gr
at
ul
ati
n
g I
n
di
a
n  
S
p
ac
e 
R
es
e
ar
c
h

Or
g
a
ni
s
ati
o
n f
or
 s
uc
c
es
sf
ul 
l
a
u
nc
h 
of 
P
ol
ar
 
S
at
ell
it
e 
 
 
3
0.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4 
 
 
0
0 
 
01

L
a
u
nc
h 
V
e
hi
cl
e 
P
S
L
V-
C
2
3 
wit
h f
iv
e 
s
at
ell
it
es
.

2.
 
 
 
R
ef
er
e
nc
e 
c
o
n
gr
at
ul
ati
n
g 
Ms
.  
S
ai
n
a  
N
e
h
w
al 
 f
or
 
 

2
9.
0
6.
2
0
1
4 
 
 
0
7.
0
7.
2
0
1
4 
 
 
0
0 
 
02

wi
n
ni
n
g 
St
ar
  
A
us
tr
ali
a
n 
 
S
u
p
er
  
S
er
i
es
 i
n 
Sy
d
n
ey

o
n 
 
2
9 
  
J
u
n
e,
  
 
2
0
1
4;
  
 
S
hr
i 
  
P
a
nk
aj 
  
A
dv
a
ni 
  
f
or

b
ec
o
mi
n
g 
t
h
e 
fi
rs
t 
pl
ay
er
 i
n 
t
h
e 
w
or
l
d 
t
o 
wi
n 
w
or
l
d

tit
l
es
 i
n 
t
h
e l
o
n
g 
a
n
d 
s
h
or
t 
f
or
m
at
s 
of
 
b
ot
h 
bil
li
ar
ds

a
n
d 
s
n
o
ok
er
 
by
 
wi
n
ni
n
g 
 t
h
e 
 I
B
S
F 
 
W
or
l
d 
 
6-
R
e
d

S
n
o
ok
er
  
 
C
h
a
m
pi
o
ns
hi
p 
  i
n 
  
S
h
ar
m 
  
El
-
S
h
ei
k
h,

E
gy
pt
  
o
n 
 t
h
e 
 s
a
m
e 
 
d
ay
; 
 
a
n
d 
 
S
hr
i 
 J
it
u 
 
R
ai 
 f
or

ac
hi
ev
i
n
g 
t
h
e 
w
or
l
d'
s 
n
u
m
b
er
  
o
n
e  
r
a
nk
i
n
g  
i
n  
ai
r

pi
st
ol 
ev
e
n 
af
t
er
 
wi
n
ni
n
g t
hr
e
e 
m
e
d
al
s i
n t
h
e I
S
S
F

W
or
l
d 
 
C
u
ps
  i
n 
 
M
u
ni
c
h,
  
G
er
m
a
ny
  
a
n
d 
 
M
ar
i
b
or
,

Sl
ov
e
ni
a.

3.
 
 
 
R
ef
er
e
nc
e  
c
o
n
gr
at
ul
ati
n
g  
t
h
e  
I
n
di
a
n  
C
o
nti
n
g
e
nt
 
 
2
3.
0
7.
2
0
1
4 
 
 
3
0.
0
7.
2
0
1
4 
 
 
0
0 
 
01

f
or
  
 t
h
ei
r 
  
r
e
m
ar
k
a
bl
e 
 
p
er
f
or
m
a
nc
e 
 
at
  
t
h
e 
 
2
0t
h 
 
 

t
o

C
o
m
m
o
n
w
e
alt
h 
 
G
a
m
es
  
 
at
  
 
Gl
as
g
o
w, 
 
Sc
otl
a
n
d
 
 

0
3.
0
8.
2
0
1
4

w
hil
e i
n 
pr
o
gr
es
s 
a
n
d f
or
 
wi
n
ni
n
g 
1
0 
g
ol
d, 
1
5 
sil
v
er

a
n
d 
1
0 
br
o
nz
e 
m
e
d
al
s.



43

4.
 
 
 
R
ef
er
e
nc
e 
c
o
n
gr
at
ul
ati
n
g t
h
e I
n
di
a
n 
C
o
nti
n
g
e
nt 
o
n
 
 
2
3.
0
7.
2
0
1
4 
 
 
4.
0
8.
2
0
1
4 
 
 
0
0 
 
01

wi
n
ni
n
g 
1
5 
g
ol
d,
 
3
0 
sil
v
er
 
a
n
d  
1
0 
br
o
nz
e  
m
e
d
al
s 
 
 

t
o

i
n 
t
h
e 
2
0t
h 
C
o
m
m
o
n
w
e
alt
h  
G
a
m
es
  
at
  
Gl
as
g
o
w,
 
 
0
3.
0
8.
2
0
1
4

Sc
otl
a
n
d f
or
 t
h
ei
r 
o
ut
st
a
n
di
n
g 
p
er
f
or
m
a
nc
e.

5.
 
 
 
R
ef
er
e
nc
e t
o t
h
e 
6
9t
h 
A
n
ni
v
er
s
ar
y 
of 
t
h
e 
dr
o
p
pi
n
g
 
 

0
6.
0
8.
1
9
4
5 
 
 
0
6.
0
8.
2
0
1
4 
 
 
0
0 
 
02

of
  
at
o
m 
 
b
o
m
bs
  
 
o
n 
  
t
h
e 
  
J
a
p
a
n
es
e 
  
cit
i
es
  
 
of
 
 
 

&
Hi
r
os
hi
m
a 
 
a
n
d 
 
N
a
g
as
ak
i 
 
o
n 
6t
h 
a
n
d 
9t
h 
A
u
g
us
t
 
 

0
9.
0
8.
1
9
4
5

1
9
4
5, 
r
es
p
ec
ti
v
el
y.

6.
 
 
 
R
ef
er
e
nc
e  
t
o  
t
h
e  
7
2
n
d  
a
n
ni
v
er
s
ar
y  
of
 t
h
e '
Q
uit
 
 

0
9.
0
8.
1
9
4
2 
 
 
0
8.
0
8.
2
0
1
4 
 
 
0
0 
 
02

I
n
di
a' 
m
ov
e
m
e
nt 
l
a
u
nc
h
e
d 
o
n t
h
e 
9t
h 
A
u
g
us
t, 
1
9
4
2.



10. PAPERS LAID ON THE TABLE

(a) By Government   … 1674

(b) By Private  Members   …. Nil

44



}
11. PANEL OF CHAIRPERSONS

Sl. No.   Name of Member Date of appointment/
Nomination

1.   Shri Arjun Charan Sethi

2.   Dr. M. Thambidurai$

3.   Shri Hukm Deo Narayan Yadav

4.   Prof. K.V. Thomas

5.   Shri  Anandrao Adsul
09.06.2014*

6.   Shri  Pralhad Joshi

7.   Dr. (Smt.) Ratna De (Nag)

8.   Shri Ramen Deka

9.   Shri Konakalla Narayan Rao

10.   Shri Hukum Singh

*  Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the

House on 09.06.2014.
$ Ceased to be member of Panel of Chairpersons consequent upon being elected as

Deputy Speaker, Lok Sabha on 13.09.2014.
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13. QUESTIONS

(I)  Starred Questions

(a) Number of questions put down in the Question Lists

for oral answers 540

(b) Number of questions orally answered 126

(II) Unstarred Questions

(a) Number of questions put down in the Question Lists  5339

for written answers

(b) Number of questions for which written answers were
laid on the Table including those put down for oral
answers but were not called for answers 5753

(III) Short Notice Questions

(a)  No. of Short Notice Questions (SNQ) received 18

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed 18

(IV) Half-an-Hour Discussion

(a) No. of notices of  Half-an-Hour Discussion received   41

(b) No. of notices of SNQ admitted 2

(c) No. of notices of Half-an-Hour disallowed 39

(v)  Statement(s) made by the Ministers Correcting Replies
already given

No. of  answers corrected 4
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SUMMARY

SHORT DURATION DISCUSSIONS UNDER RULE 193 ON MATTERS
OF URGENT PUBLIC IMPORTANCE

No. of Notices received : 156

No. of discussions admitted : 5

No. of discussions completed : 4

No. of discussions remained : 1
part-discussed

Total  time taken :   27 hrs. 45 mts.
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Analysis of ringing of Quorum bell

1. Total time spent on ringing of quorum bell   : 0.27 hrs.

2. Maximum number of times quorum bell was : 4 times on 01.08.2014
rung on a particular day

3. Number of times House adjourned for want  : Once on 01.08.2014
of quorum

4. Number of days when sitting commenced  : Nil
after quorum bell was rung

5. Number of days when House re-assembled : 09 days
after lunch after quorum bell was rung
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